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3/10.04.96 . -shri i.L.Paswan, Registrar I/c

It appears from the Scrutiny Report that

the application is free from de;fects. Accordingly,
let it be registered and listed before Hon‘ble Berch -
on 15.04.1996 for hearing on admission.
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;‘4/16.04‘.96 - 1 Counse'l for the applicant : Shri S.N.Tiwary

\\t&:\.ﬁ m‘;ﬁ .th-e o Hea;d S]:‘il:.‘i S.N..Tiwary, 1earpéd counse 1l for
for #oR &,s&wﬂb ‘p-p.llcam?. Admit, Issue _n?’_tic-es to the respondents
m s,‘LLij?- returnable within six weeks with @ copy in khe adva e
w \f‘: to the learned counsel for the applicant for filing
ww ] rejoinder, if ary. place’ it before ‘Registrar for completion

R %\qu of pleadings on 03.06.1996.
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| {N. K, Verma) ~ -7\ 7
Me mber (-’%)) \"/
5/4.6.96

Shri M.L.Paswan, Registrar 1/

' | Shri K,P,Mishra, Junior Counsel
1 <. : .
to Shri S.N.Tiwary, learned counsel for the

applicant is present. W.S. has not been fileg
List on' 5,7.96 for filing W.S.

( M.L.Paswan )
Registrar I/c
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6/5.7.96 Shri M.L.Paswan, Registrar I/c .

‘ None appears. W.S. has not

been filed. List on 26:7.96 for f£iling WIS,

( M.L.,Paswan )

SKS . ) Registrar I/c
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7/26..7 .96 Shri M,L.Paswan, Registrar I/c

Shri K.P.Mishra, counsel for the

applicant is present. Notices have been served

on the Sr.Sténding Counsel . W.S. has noit been

. filed. List on 4.9.96 for filing W.S.

A

, ( M.L,Paswan.)
SKS _ Regist;ar I/c
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9/1.10.96-

PKL

10/4,11,96

PKL

11/6,12.1996

MPS,
12/8.1,1997

MPS,

Sri. S. P, Sinha, Dy. Registrar 1I/C,

The learned counsel for the applicant is present

‘ Respondents arefunrepresented W/s has not been filed, Put

up on 4, 11, 96 for filing the W/s. QJL_,CE

‘s P, Sinha )
Dy. Registrar I/C

Sri., M, L, Paswan, Dy, Registrar,

LK IR ] ?
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The learned counsel for the applicant is present. W/s,

has not been filed. Let 6.12,96 be fixed for filing the

W/s. 5%2

( M., L, Paswan ) ,

Dy, Registrar

Mr.K.P.Mishra, learned counsel for the

@ppliccnt is present, W/s hi@s been filed on

behalf of“the'reSpdndeﬁts. Rejoinder h3s not ‘

1
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been filed, Put up on 8.1,1997 for filing Rejoinder,

p

( M.L.Paswan )}
Registrér I/c

if any.

Shri‘SiN.Tiwa;i;hlgarnéd counsel for the
§§ present. None for the IESpondentS..W/S hd@s been
filed on bBhalf of the respondents. Rejoinder hos
not been filed, The learned coumsel for the @pp licant
prays for ten days further time to file rejoinder.

- Put wp on 20.1.1997 for filing Rejoinder, if any.

He

( M.L, Paswan )
Registrar I/c
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h;3/20.1.1997 - Shrl S.N, éiwari ‘learned counsel fér the
spplicdnt is present.iNone for the respondents.
W/s his been filed on béhélf_of the respondents.
The learned counsel prays for time to flile rejoinder.
Prayer E‘ﬂllowe!cii. Put up on 3.2.1997’ ~>fejoinder.

' )

o | ( S.P,Sinha )

14/3.2. 1997 - ~ None for the ﬁarties. W/s has alreedy been
filed. Rejc&ndgrj hés not been filedé%géhcugh sufficient —
time was given., In the circumStances, let [the éase be K
listed before th? Hon'ble Single Bench for] direction

on 7.2.1997,

( S.F.Sinha )

MES. | : | L Dy.Registrar I/c
s ‘ | o
10.2.97 ‘Nene for theipartles.‘ List on |
15.2. 50 4,4,97 for direction, \}Jr

& SR

; (V.N.Mehrotra}
' Vice-Cheirman

16./ 4.4.97.  shri S.N. Tiwary, the counsel for the &LTM&«MS ;’:'Lg,)wgw

. applicant. o~ b”“ﬁf&?
i , : ]\ﬂ?‘\“\bf \3'5(3, o
. Pleadings in this case ars complete.: );¢.
List this case on 12.5.97 for hearing ba‘o%e Q%X%SY;

the Single Member Bench. ‘
/ces / | ' . , (V.N. Wehrotra)
Vice~-chairman




0.A. 210/ 96

17 | Shri §.N.Tiwary ...Counsel for the gpplicant

12.5,97
shri J.N, Pandsy «e LCounsel for the respondents,
CM
drguments heard, O0Orders’ reserved.
wal
(V.N.Mehrotra)
Vice=Chairman

18

1345, 97
Orders pronounced and signed,
CcM

A

(V.N.Mehrotra)
Vice-Chairman




